CENTRAL ADMINISTRATIVE TRIBUNAL . "y

CALCUTTA BENCH

0.A, No, 569 of 1997,

Present : HON'S8LE DR, B,C, SARMA, ADMIN ISTRAT IVE MEMBER,

HONIBLE MR, D, PURKAYRSTHA & JUDICIAL MEMBER,

(Smt,) Padma Chatterjee,
W/o- Mr, Susil Patra,
uorking a5 Chief Nedlral 0fficer
and acting as Rirport Healbh Officer,
Airport Health Orpanisation, Cal-52,

teo Anplicant,

Vrs

1. Union of India,
represented by Secraetary,
Mnistry of Health & Family UBlﬁdre,
New Dalhigll,

2, Director General of Health Services,

Ministry of Health % Family uelfare,
Ney Delhi-ll,

3, Oy, Secretary to the Govt, of India,
Ministry of Health & Family Uelfara,
Ney Delhi-1l,

4. Rirport Health Organisation,
N.5.C Boss Interdationa) Alrporu,
Calcutta- 52,

t .
) «+. Rsespondents,

4

For applicant : Mr, A,K, Maji, Counsel,

For respondents : Mrs, B, Banerjes, Counssl,

Heard dn”ﬁﬁ3.12;9?. :' : Dfdered-on : 3;12,97,

- B.C, Sarma, AM

1. ._-ﬂ3 In the 0.4 thE'applican£ has challenaad fhe transfer
ordér.“ Houzve{,.Mr. Maji, 1d, Counsal for the apblicant submits
today that the séid transfer order has alraady:béén cancelled
and, thersfore, he would tike to ufthdrau the péfifiun.

2, . " On Such Submission the matter stands withdrawn and the

application is disposed of accordingly uithout_baSSing any ordsr
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In
3, . Today, during admission Fearing'tha 1d, Counsel for

the applicant also waated to Fila an MR, on the around that

in the méantime the applicant has been placed under suspension
and in the MR, he wants to challenge thé+5u5pansion order,

We have consjdered the submission of Mr, Maji and we find that
no liberty was granted to the 1d, Counsel for the applicant

to File an M.A. In any Case, in M.A. a senes S ayer 11ks
the chailenginé of SuSpB??ion order cannot be made, When this.

waS pointed out to Mr, Maji, he did not press the M.A, The

m.,A, is returned to him,

{ 0. Purkdysstha ) - {( B.C, Sarma )
Member {3) Mamber (A)



